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5.8.93 Mr.Mahendra Shah ~ counsel for applicant

It is & very sad practice in the department
to keep the person on ad hoc basis for long time.
The applicant has anproaéhed the Court for his
regularisation which is not féasible és the minimum
probation period is 2 yeadrs and the appiiéant wés
appointed‘on 16.12.91 vide order dated 20,12.91.
The miniﬁum 2 yéars probation period has also not
been completed thqugh the applicant wis annointed
on ad hoc ba8sis. In such éircunstances there is

no right of regularisation.

As far as the applicant}s apprehension that
his sérviCes are likely to be terminated, we can
observe that it is better a regular apoointmeﬁts
are made and if anyvperson standing on better
footing than the applicant is available, naturally
the services of the applicant will be termingted
and meritorious candidate m2y be appointed. Similarly,
if the appiibant is on merit, his ca8se mdy be consi-
dered. Mere apprehension that his services are like-
ly to be termindted does not gnmE give any cduse of

action.
Ve do not find it is @ case in which the
o Tribunal should interfere. The 0.A, is dismissed.
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